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SHRI BHUPESH GUPTA: This is
absolutely a distortion. I have not
talkeq about ‘Duniya’. We have
talkeg about our Parliament.

MR. DEPUTY CHAIRMAN: He
wag not referring to what the hon.
Member has said.

SHR1 BHUPESH GUPTA:
is the notice?

MR. DEPUTY CHAIRMAN: You
have said it already. You have made

Where

your point. Let ug proceed with the
Business.
SHRI BHUPESH GUPTA: 1,

therefore, demand that the matter
be taken up by you and dealt with
properly. I submit that there cannot
be any Joint Session.

MR. DEPUTY CHAIRMAN: We

will proceeq with the Businesg of the
House.

SHR1 PILOO MODY (Gujarat): I
suggest you boycott the Joint Session.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT
BUSINESS '

MR. DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at ity meeting
held today, the 10th May, 1978,
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Govt, Business
decided that in order to complete
Government Business, the present
Session of the Rajya Sabha, be ex-

tended up to the 18th May, 1978. The
Committee allotted time as follows
for Government Legislative and other
Businegg expected to be taken wup
during the remaining part of the
current Session of the Rajya Sabha:—

Business Time Allotted

1. Discussion on the Two days-10th
Draft Five Year and 11th May,
Plan (1978—83) 1978.

2. Discussion on the One dav-on the
Report of the Wor- 15th May,
king Group on Au- 1978.
tonomy for Akash-
vani and Doordar-

shan

3. Consideration and Two days-on
passing of Bills, as the 17th and
passed by the Lok 18th May,

Sabha. 1978

Ags earlier announceq by the hon.
Chairman, the Joint Sitting for the
purpose of deliberating ang voting
on the Banking Service Commission
(Repeal) Bill 1977, will be held on
Tuesday, the 16th May, 1978.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I rise to make any sub-
mission on the Business that you have
announced. First of all what is
happening to the discussion on foreign
affairg because we were given to
understang that there woulq be a
discussion on  international affairs
by way of a discussion on the work-
ing of the Ministry of External
Affairs? We suggesteq that there
should be 5 separate discussion on
international affairs, not on the work-
ing of the Ministry and specially we
wanteq a discussion gn disarmament,
to emphasize that point. Now I do
maintain that despite the preoccupa-
tion with other business, some time
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should be found for discussing inter-
national affairs, with 5 view specially
to dealing with the question of dis-
armanent. In view of the fact that the
Prime Minister will be attending the
special U.N. General Assembly Session
on Disarmament, I would like this to
be considereq by you. That ijs not
there. We had been given to under-
stang that this would be taken up.
But why suddenly the Government
has changeq its mind I do not know.

Now, Sir, another point. We had
all given a notice from this side of the
Houge that there shoulg be a special
discussion on the law and order situ-
tion, as they call it, because we cannot
just gpecifically name what has been
happening in Uttar Pradesh or Madhya
Pradesh. Therefore it was decided to
follow the example of the Lok Sabha.
We gave g motion ang it had been
admitted also. Now, Sir, we find that
just because we discusseq Agra firings
that has been ruled out. I do not know
what is happening. Why should that
be done? Why should it be ruled out?
It is 3 question of instability, incer-
tainty, break-down of the adminis-
tration, paralysis of the Government,
which is accompanieg by police vio-
lence. In Bailadila violence is going
on even now. You have seen the
reportg about atrocities by police. It
hag appeared in today’s newspaper,
the statement of the secretary of tbe
unit of our party there who has per-
sonally visiteq that area. He reports
that even now the atrocities are going
on. I have written to Mr. Saklecha
about what ig going on. And the same
thing is going on in other Stateg also.
Why shoulg we not discuss the law
angd order situation? I cannot under-
stang it. Here in the Capital itself
commuynal propaganda is going on and
the matter hag been brought tg the
notice of the Lt. Governor. He is
taking no step whatsoever. When are
we to discuss these things? You cannot
find any reasons. The Banking Com-
mission Ordinance which could not be
got through here, for that you have
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provided for a Joint Session. I do not
know how wyou have calleg that
Session. That shoulg be struck out
from the Business. I do not recognise
any reference to the Joint Session in
the List of the Business because there
is no valid summons as yet in our
handg for the Joint Session. There-
fore, that shoulq be taken out. As I
have said, these two things should
clearly be provideq for.

Besides, the whole
system is in crisis. It is not just law
and order. You have been reading in
the newspapers what hag been, happen-
ing.

parliamentarian

SHRI MANUBHAI
PATEL (Gujarat): How long are we
to tolerate this? Without any motion,
without anything he just starts a dis-
cussion as if he has started a disecus-
sion on law and worder situation itself.
(Interruptions)

MOTILAL

SHRI BHUPESH GUPTA: I do
demand a discussion on the subject.

SHRI MANUBHAI MOTILAL
PATEL: I can understand demand-
ing, but giving a lecture and taking
the time of the House I eannot under-
stand. You have already made your
point.

SHRI BHUPESH GUPTA: 1t is
not your convenience. If you do not

like, you can g0 out and have some
tea.

SHRI MANUBHAI MOTILAL
PATEL: You cannot bore others like
that.  Without any motion.. ..

SHRI BHUPESH GUPTA: You
can go out and have some tea if you
do not like. We are not here for your
comfort.

(Interruptions)
SHRI MANUBHAI MOTILAL
PATEL: It goes not mean that be-

cause the seniority is there he could
behave like that.
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SHRI BHUPESH GUPTA: We are
not here for their comfort. They
should be told that we are not for
their comort.

MR. DEPUTY CHAIRMAN: Let us
come to the discussion.

SHRI BHUPESH GUPTA: We
shall say what we consider...

MR. DEPUTY CHAIRMAN: You
are repeating. You have already said
that.

SHRI BHUPESH GUPTA: But
then what is the result?

MR. DEPUTY CHAIRMAN: You
have said it. Please resume your
seat.

SHRI BHUPESH GUPTA: I am

not saying for the sake of saying.

MR. DEPUTY CHAIRMAN: That
is what it seems.

SHRI BHUPESH GUPTA: I want
some result. I want some statement
from you.

MR. DEPUTY CHAIRMAN: What-
ever you have said has been noted.
Please resume.

SHRI BHUPESH GUPTA: We
make gubmissions. You never con-
sider them.

MR. DEPUTY CHAIRMAN: Every
thing that the hon. Member has said
has been noted.

SHRI BHUPESH GUPTA: But we
would like to know whether these
two things can be accommodated.
Government should get up and say.
(Interruptions) Every biennia] elec-
tion sends at least two interruptors
against me. That i my experience.

MR. DEPUTY CHAIRMAN: Hon-
ourable Member, please resume, Let
us go to the Plan discussion.
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SHRI BHUPESH GUPTA: 1 wel-
come it very much because you are
the life of the House.

MR. DEPUTY CHAIRMAN: Order
please.

SHRI BHUPESH GUPTA:. 1 wel-
come that. Every biennia]l election
sends at least two.

MR. DEPUTY CHAIRMAN: You
have said that twice

SHRI BHUPESH GUPTA: All I
say is there should be a discussion on
these. You kindly accommodate me.

SHRI MANUBHAI MOTILAL
PATEL: The fime of the House is
precious.

AN HON'BLE MEMBER: There
will be many.

SHRI BHUPESH GUPTA: Kindly
consider this.

MR. DEPUTY CHAIRMAN: Every
thing has been taken down.

SHRI BHUPESH GUPTA: Sir,
Uttar Pradesh solution will be found
here.

MOTION RE. DRAFT FIVE YEAR
PLAN—19%8-83—contd,

MR. DEPUTY CHAIRMAN: Let us
go to Plan discussion. Before we
commence discussion on this, I have
to say that time has been allotted to
different parties. Now some Mem-
bers take a long time on the plea that
they are taking their party’s time.
The Whips of the major parties have
consulted among themselves and they
are of the opinion that 15 minutes
should be the limit for any speech so
that more and Members of the res-
pective parties could take part in this
discussion. So please keep this in
mind while participating in the de-
bate. Shri Parnab Mukherjee.



